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This is an bail application filed by one Sankar Das seeklng

pre-arrest bail in connection with Rowta PS case No.9/2020 U/S

720814201406 rPC.

I have heard the learned lawyers appearing for both sides,

also gone through the contents of the FIR as well as the case

diary.

The allegation in the FIR is that a Truck bearing

registration No. AS 25 DC 6956 loaded with 383 cases of IMFL

brought from M/S Centenary Distilleries Pvt. Ltd., Pachim

Boragaon Industrial area, Guwahati bound to Lakhimpur was

shown to have met an accident (capsized) at NH 15 near Rowta

Chariali Bharat Petrol Pump and the items in the truck were

disappeared. The mobile number of the driver was also found

switch off. Hence the case.

During the course of investigation, police arrested the

driver and handyman of the truck and also seized some cartons of

IMFL and in the course of investigation it also reveals that there is

a conspiracy of the driver with few other persons to cause loss to

the owner and also to defraud the owner. It also reveals that the

investigation of the case is in progress. The allegation made in the

case is very very serious in nature and case diary clearly indicates

involvement of an organized group in the crime and the complicity

of the present accused in the said crime. cannot be ruled out at

this stage, as there is clear indication of involvement of Arup Deka

in the alleged crime as disclosed by the driver of the truck.

During the course of investigation Sankar Das, who was

the manager of the wine shop stated before police that apaft from

wine shop his owner has a Bar also as well as one cement

godown where wine belonging to Centenary Distilleries Pvt. Ltd.

were found stored. But he expresses his ignorance how the wine
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have been stored in the godown of his owner. There was no such

bond or agreement with his owner regarding storage of wine.

Nevertheless, it transpires that the present petitioner works as a

manager of the wine shop apart from his owner has another bar.

Therefore, their involved in the business of wine and incidentally

the stolen wine were found in the godown of his owner, But, he

expressed his ignorance about it. It is the obligation of the I.o' to

find out the truth, Mere recording mechanical statement is not

sufficient. The facts remains that through the story has been

made out that the truck carrying the wine belonging to centenary

Distilleries Pvt. Ltd. destine to North-Lakhimpur met with an

accident but the truck was found intact without any damage or

harm and entire wine were found missing except few cartons' This

clearly shows that the nexus of the present petitioner with the

alleged offence.

Eventhough,thelearnedcounselforthepetitioner

submitted that the present petitioner is neither named in the FIR

nor he was involved but given facts of the case his complicity with

the alleged crime for writ large. Therefore, this court its of the

clear view that this is not a fit case to grant pre-arrest bail"

As a result, bail petition stands rejected'

Let case diary be returned.
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